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schoo! building; and other purposes
trom fhe students;

(¢) whether these charges put the
parents of the children in incon-
venience and several representations
have been recetved by the authorities
from time to time; and

(d) whether the Government pro-
pous: some concrete steps to check
such practices being adopted by these
schools in Delhi and if so, details
and if netl, reasons?

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTURE
(DR. PRATAP CHANDRA CHUN-
DER): (a) According to the informa-
tion furmshed by the Delhi Adminis-
tiatidon some of the Public Schools ere
clarging quarterly fees from the
~hildren in advance,

(b) No such complaintg have teen
1ocervnd by the Delhi Administration.

(¢) The parents make such pay-
ments voluntarily and np representa-
tiva hns been received by the Delhi
Administration in this regard

(d) Urder the existing Delhi
Schont Education Act/Rules, ao con-
crete steps is possible to check such
practices specially in case of schools
run by the Minority and such
schools are recognised but are un-
aided.

Raising the Level of Roads in South
Delhi by C. P, W. D,

10894. SHRI SHIV NARAIN SAR-
SONIA: Will the Minister of WORKS
AND HOUSNG AND SUPPLY AND
REHABILITATION be pleased to
state:

(a) action proposed to be taken to
put speed breakers on C.P.W.D.
road linking Rao Tula Ram Marg with
Souih Moti Bagh, Nanakpura, Shanti-
niketan Street No. 2 and Anand
Niketan in view of the inter-section
at Anand Niketan, Shentiniketan and
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Nanekpura having been the scene of
many accidents; and

(b) whether at certain places the
level of this road is low thus causing
muddy waters to accumulate during
rainy season there and be a breed-
ing ground for mosquitoes and other
insects., if go, the action proposed to
be taken to raise the level of the
road?

THE MINISTER OF WORKS AND
HOUEING AND SUPPLY AND RE-
HABILITATION (SHRI SIKANDAR
BAKHT): (a) Generally, speed
breakers are not provided on the
main rvads. Road sign boards indi-
cating speed limits are provided.

In view of heavy traffic on 1{kis
road, the traffic census has been
undcrieken and the proposa; for
widening of the road will glsp be
precessed. In addition to this, speed
limit and caution boards are being
provided on the roads before the
points of entry to the main roasds.

(b) In s small stretch near Anand
Niketan water accumulates during
heavy rains. Previously the water
used to go across the low lying areas
but the passage is now blocked due
to construction of houses. In order to
soive the rroblem of accumulation of
waler aclion to provide road-side
denins 1s being taken. Raising of the
road is not considered necessary.

Statement correcting the reply to

Unstarred Question No. 1991 dated

31st July, 1978 re. Bio-gas Plang in

Tripura and North-Eastern Region
States.

THE MINISTER OF AGRICULTURE
AND IRRIGATION (SHRI SURJIT
SINGH BARNALA): Op 31st July,
1978 while laying a statement in re-
ply to the Lok Sabha Unstarred Ques-
tion No. 1991 by Shri Sachindralal
Singha and Shri M. A, Hannsn Alhaj
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regarding Bio-gas plant in Tripura
and North Eastern Region States it
was siated that 7 plants were set up
in Manipur during 1976-77 and 2
plants were set up, one each during
1974-75 and 1976-77 in Meghulaya, I
find that in this regard the actual
year-wise position is as under.

S— ————

. No. of Gobar Gas Plants
State set up

1974~ 1975~ 1976 lg’;J Total
75 76

Manipur 5 2 Nil 1 18

Mrghalaya Nil 2 Nil  Ni 2

The correction of thy statement
could not be done within the pres-
cribed time limit of 7 days due to the
time consuming process of collection
of information from each district re-
garding number of gobar gus plants
set up in different years.

Statement correcting the reply to

Unstarred Question No. 9177 dated

30-4-1979 re. Transfer of Sr, NDS
Instructors

THE MINISTER OF EDUCATION,
SOCIAL WELFARE AND CULTU-
RE (SHRI PRATAP CHANDRA
CHUNDER): In the answer to the
above-mentioned Unstarred Question
it wag, inter alia, stated that out of
the 9 persons holding the posts of
NDS  Instructors Senior Grade-I
working in Delhi, two had sought
voluntary retirement and availed of
terminal benefits ang the remaining
seven NDBS Grade I Instructors were
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ultimately appointed as NDS Instruc-
tors in their persona} grades by the
Delhi Adminwstration with effect from
1-11-1076.

altappmbbemo:mm-
vertant error on further wverifiea-
ﬂonithlsbamfou.nd that the fac-
tual position is slightly at wvariance
with what was stated in the reply.
The actual position is that there were
eight NDS Instructors Sr. Grade ],
out of whom one did not accept the
offey of appointment given by Delhi
Administration and availed of the
termina] benefits and the remaining
seven NDS Instructors Sy, Gd. I were
ultimately appointed by Delhi Admi-
nistration in their personal grades
wedt 1-11-1876.

3. In the light of the above facts
which have come to my notice, the
reply to the Unstarred (Juestion No.
9177 dateq 30-4-1879 should be as
under: —

“According to the information
furmshed by the Delhi Administra-
tion, the NDS Instructors, Senior
Grade I, working in Delhi were not
absorbed in the Directorate of Edu-
cation alongwith Junior Grade NDS
Instructors in the year 1972, as the
Directorate had no posts of super-
visory staff available at that {ime.
The question of their absorption
wag pursued by my Ministry with
the Delhi Administration from time
to time. Of the eight persons in-
volved, one dig not sccept the offer
of appointment given by Delhi Ad-
ministration and availed of termi-
nal benefits and the remaining
seven NDE Instructors Br. Gd I
were ultimately appointed as NDS
Instructors in their personal grades
by the Delhi Adminietration with
effect from 1-11~1976.%



